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was orignally appointad as Locally Contl

Group D Civilian Employee paid from the
estimate, He was promoted to the post of
ch%rgeman before
inithe Rpspitsl as a result of operatiof
‘OfQCanCﬁr. The apolicant's husband died
_harness uhile he was in servica. The apf
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huéband was- lastly served at Central Grd
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By Hon'ble Justice Mr,U,C.Srivast

The applicant's husband SriPrama H

hiks death which toock pl
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Debot Kanpur, The applicant's husband h

behidd two minor sons,one marriageable
i
'anb four mdnor daughters and his widouw,
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applicant having 7 children and her hus

!
has b=em died after a long treatment, T
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applic -nt wae received a meagre amount

inFuranca scheme and a sum of &, 36000/~

as death gratuity which according to he
|

spent in the marriszge of her daughter,

applicant is receiving fs, 720/~ per mont
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family pension uhich after 29,6.1984/ re
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d left
aughter
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to ks 432/~ till her death, and that this meagrd

income is quits small and insufficient to

maintain the family, The applicant uas
ajvised to move an apnlication fer compe-

sﬁionzta aDDelntmant as per assurance of
t;e Commandent that hef application has bsen
considered expeditiously aodording to the
Govt Scﬁeme. The applicant filed. an applicatio
for compassi nate appointment for the post
of Mazdoor on 2,9.87. After submitting  of

the application and oth.r connected papers,to

respondant no,3, the applicant we anxlously

u%ited for her appointment but no appointment
has been madae, The applicant was askad| to

geport on any working day for completipn of

O

artain papers 5# the Central Ordinance Depot

anpur which was complated by the applicant

ut even then no appointment uas made,gs

two years have complated, Ehere aflter

4
the respondant vide his letter on 13th Dec.
1989 intimated the applicant that her|case

' of fice

Jas considered by the Birector-of BoaL#uith

other c:ses, There are more ohserving|/cases

and limited number of vacancies, hencg h=r

application can not be considered and| that

is why she approached this tribunal,




vt B i o
W < | \ : Lk
5
\ﬂ £
| 3 1t appears that the respond@nt is
%ﬁ still of understood that tne court will
§ plepse to give the compassionate appointgent
@ to [the applicant, The applicant has categori-

w

cally stated that she is entitled for th

i
u » t
compagsinate appointment and she is getting

|
W
{ ks, 720/= as family pension to meet her hare

necessitites with other children and it|can

ohserve tho case

1 noit be saild that she does not

V‘
L : marely bescause the appliCant‘s genuine Pnd

fit case for appoﬁ&tment has been rejecited

i a8 it was not binding upon the matter, |But

H\ j 5
‘ it appears that the respondants have not

congidered the aocplication as the matt@r
the applicatifn should have b}
ig

i
7 ' gonsidered categorically but the fac i’

l of fact,

;%
it was not considered . It is not necdssary

to make a roference @%?x the directions

i
yhidh have been {ssued by the Supreme

H 4 . the .
iw#number of the cases as thm'Pgﬁitl#n is

the res pondan

quite clear here. accordinaly,

are dirascted to peconsider the applice

and decid®i the mattel which is pendﬂng

for a period of 2'years,€or the reasbns

“ best knouwn to them, Respondants are further

J '
g directed to reconsider the application
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of the gpplicant within a period of three moniths

| from the date of communication of this judgment.

e In visu of the above observaticons,the
A applicaticn stands dispossed of finally with
? the above obser@ation, No order as to the cogt.
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| MEMBER (A) ~ yICE CHAIRMAN

e DATED 13.4,1993
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